CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAIY_.” ey
' NEW DELHI ' , o

1o OA No. 814/89 o ‘
2. 0.XA. No. 915/89 - 199
3. O.A. 1531/89\/ :

DATE OF DECISION 9.8, 1990, 3
Shri Jagdish Chander Chug:

> XPERRS RN Applicant

. Applicant in person

- Advocate for the Petitioner(s)‘ '

‘ Versus
Secretary,Ministry/Deptt, of
scretary,finis ry/Dep ° Respondent

Shri A, S. Dhupia Advocate for the Respondenvt(S)

CORAM

The Honble Mr. PeKe Kartha, Vice-Chairman {Judl,)
The Hon’ble Mr D.Ke Chakrauorty, Administratiua Nember.

Whether Reporters of Iocal papers may be allowed to see the Judgement ? y,u;
To be referred to the Reporter or not ? Ut : : _
Whether their Lordships wish to see the fair copy of the, Judgement ? I N\’) A

\ Whether it needs to be circulated to other Benches of the Tribunal ?

PR -

(Judgement of the Bench delivered by Hun'bla

mr. P.K. Kartha, Vice-Chairman )

Tha appliCant, vhile uorhing as Scisntiét E-1 in ‘
Central ﬂtning Research'Station,‘bhanbad, ¥as retitee frem o
sereice vee,f, 1,5,1986 on attaining the agme of 50 yoare’

. under tho previsioﬁe of F. K 56(j). 1In 0A-814/89, hs has
prayed fer ‘expunging the advarse remarks in his confidential
rapert for thas psriod ending 31,3,1981, In UA-915/89, he
haa challanged the valldity of the erder of cnmpulsory |
retlrement. He has not mantioned any partxcular ordsr iasued

. by the respondsnts against Uhich DR«-1531/8_9 h,as been filad;
it is an amalgém_of the grisvancses set °Ut.iﬂ his earlier =~
applications, Or— S

" ‘0;0;9.200’
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grant of all retirement duee euch as pension and 0 C.R. G., 5

‘:i_.folleuing orders.-

";ﬁiforuard in these applicatione, it may be etated. at the_A

T2, The appliCant “had filed on.1957/ea praying for

'for declagin hia conpuleery retirement aa illegal and ror
; ' ack &,
taking nim[to eerwice and fer giving him prouotion to

higher posts, revieion of pay, etc..'ae if he had hot been b

. compulsorily retired The Trlbunal disposed oF the Salc

_'Lapplication by judgement datad 16. 11 1988 uith the

.\
.'\-:

"g) The applicant is directed to aign ‘the papers

nou made availgble te him by Shri H.C, 51ngh,;@g-;a

“p)- Cn his doing s0, Shri H.C, Sirgh representing .
- respondent No,3 will hend-over the chequee of '
arrears to the applicant.-f‘-\. Ry L

e) If the applicant”ia not satiefied with the -
. . . .calculation of the amounts due .to him or of the
s “ " deduction made therefrom, he ie at liberty te .
- mov e a freeh application before this Tribunal. -

- d) The respondents uill Pix the applicant's pay
L in the revised pay scale from 1,4,1986 as ..
expeditiously as possible but not later than’
" three months from teday end . to pay the arrears
L due to the applicant thereupon Ulthln one month
TR therea?ter. : : S :

‘a) Ue leave the queetion of legality of the
s applicant's compulsery retiremant epsh’
since it has not been pressed before ue.

- f) .Reepondente uill pay simple interest at 10%

- . for one ysar on the net amount of gratuity.
payable to thes applicant after deductions."f o
Interest on the outstsnding balance in the .
applicant's Provident Fund account should be

paid at 12% per - annum compounded with’ yearly o

_ rests. _ o .
.3;‘?. As the issues raised in these three applications 3';
are interconnected and the partiee are’ the same, it ie ;:,
praposed to deal uith them in a common Judgement.

e 4.fi Before considering the merits of the claims put '

c
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‘ rl:(nou knoun as, Scientist B).
" on 1,12, 1965 as Sciantist C,

'if:eervice.
li.coal seame.t
Bl S LR |
br. By Singh, the Director of C.MR.S. did not provide hia'}f‘
”ifluork fac1lities.‘ B

';'Singh
i the

J'fcr

20,

" werk. during the year,
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‘;'Pgdid not have the bene?it of a couneel

,;3the applications uere finally heard on 18 7.1990. both
"Eifpnrtiee pinpointed on the eain iesuee cnly. ' '
o on.e1a 39 °

‘} Thc applicant joined the Central nining Reeearch
’JStation, Dhanbad, in 1953 as Senicr Scientific Officer

”,ﬁ~u.e.f. 1. 12.197?. after havrng put in ebcut 17 yearc‘j fil’;

In September, 1980

‘follcuing remarks menticned in hie confidential report,i

the pericd ending 31 3. 1981
‘tvltem No, of the LR,
f1l.'Has he a sense of '._H cew
- responsibility? L g
'12. Is he euitable by character
. gnd ability to-be: placed .-
- +in' chargs of (3Junior)
S members of the staff?
18;’Has ke ‘mads’ successful’ effcrtc eee NOg- -
. to remedy and defects previauely
pointed out tc him? - ;

He uae prcmcted/appcinted

His Field. of Specialisaticn 1s degasification of
Re. stating thnt he vas being kept idie becauae

He had alleged bias on, the part of Dr.'

THis sense of responsibility

‘~nind.

- R TR -

' Lo ey
oL S e LN .

R pleadinge, partly due tc the ract that the -pplicant

Heuever. uhen

v

He uas prowoted ae Scientiet E

hc urcte to the 0. c.. B

On 7. 8 1981, Shri Singh conveyed to the applicant Ny

Remarks

has declined during the
year,

Not at this present state cﬂ

I v e OV by sy

oL

;(.

AT e

iz .‘1_»‘. L

"Ccmment generally ‘on. the vay After 1. eigned the tuo nev

in which he has carried out Projects for sancticp on
_ his various duties and-a-

general appraciation in his tried and tried all avenues |
(This to.cooperate with and assis

20,5.680, I had ‘explored

. should include an sstimate ‘of him,I-lost. ccalunication
.. pie personality, character snd with:him becauss he.

" abilities, his relations with suddenly discevered that ﬂ(
. his-fellow efficere and the
‘ . general public and an epinien: Officer and refused te

. { was not his Centrolling

-en’any peint opecially required discuss with me" verbally'

T at-any’ particular time e.g. .
':e‘fitnese te pase sfficiency . bar). 1, preeume certain

SO

‘or reply to my lstters, -
R

‘J&Q;;;,;Q;;;*
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LT e B o situatian in uhich ho h@c not St
S o .. . . “used his discretion well upset Ak
: T - him, I leave ths matter te thn‘ :
e i e T T . Reviewing Officer to comment .o ||
T TEen I e e T T e e ~ "~ -upon, since he. ‘has not carriod el
‘eut any werk in my Diecipline &
‘as I am.net awars of any ether | |
work, he might have carried out '
‘on his own' add'on which he neaver ||
communicated to me, it is not ‘f N
P . : i . " possible for me to comment on - it
e X i <. - his -work., He had not only refused@f
I ooy e . to work on the Project. in which.- F
f

i

" his name vas . included but alse - |
refused to receive any-letter fromi
C e e L e A . . - me in this ccnnoction. R
C e R o _I wish' 1 had Knouwn any method I i
ST s i et e o by which his cooperatien, ¢
T . collgboration or participation P
A A -.~cou1d be uon ‘or gffactad : A B

© " The Observations ef: Mr, J.C Chugh should have ahoun ST
: ~ Revisuing Officer, * more tact and r-spenslbility beforc
T A RIS T ST T .directly writing-a controversial

R letter to an outside party. (Letter .
e e Ne.,V/7?7/JCC/1095 dt, .1S5th June 1980 !
e S e o S uritten by Shri J,C, Chugh te. Sri .
_ R FE O S SeP, Verma, General Manager, - L
T "% Kathgra Area, Central Coalfiolds

e o Ltd, P 0. Kathara, Giridih

S It is made clear tc Shr1 3 C.
) Sl . . Chugh that the object of’ communia {1
‘ e cating such remarks to him 'is to Qv~' L
indicate to him the areas in which - |
‘his verk and conduct need improvement
go that he may make efforts tc recti-:%
‘fy the same in,futurc. C o i
i

6.v{< The applicant eubmitted reprasentaticna for expunging'

' the above adversc remerks. "The matter uas conslderod by ”f‘.w

.? S L et I ‘ :?
. ‘"*;:“]f;lthc Director and 1t uas decided not to expunge the - same.fﬁy"ﬁ

, ?%The Director informad the applicant accordingly, vidc ok

“fhis lettar datod 27 8.1981 at page 30 of the paper-book SRR i
- in 0A-B1d/89 " The ‘said OA was filed on 23 ,3.1989, o H

o, ' The applicant has, not filed an aoplication fcr ;fjix g
T .fcondoning the delay in filing the application. Nor has |

L’"'he otharuiso explainad the aaid delay.f In Vi!“ Gf thias‘f?ﬁ

SN the rgspondents havg contendod that tho npplrcation is

”fgj,;Lf/ i‘,:Vf._barred by linitation under the provisions ef Section 21,_:,”L

\
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e , T TR
fﬁffié;t" Us see forco and merit in tho contontion of ths :

hfrelatoe to the parimd prior to 1 1, 1982. In view of

R thia, tha application is barred by . limitatien ‘und er the -
provisions of Section 21 of" the Administrative Tribunalu R
Act, 1985. - On merits also, the. applicant has not f'!

AR -established a prima facie case, The correspondenca

exchangad betusen the applicant and the respondents during :

the ralavant period indicates that he was unuilling te :

produced any evidance o? having dana any research or

s
PR 4

;n;izéiléxtf R & D uork sinc. 1980 Ha has also not eubstantiatad the

allogatipn of mala fides ‘against the Director of C.N.R.SQ
'9. Dn 23/28 10 1985, the Directar informed the s

applicant that in case he was not intsrested to take up

to apply for voluntary retiremont._

L

10 -+ In vieu of the foregoing, ve 888 NoO merit in -
‘méz'oa.e14/99 | |
n - 0A-915/89

Voo

_11.‘;-‘xn this applicntion, £he‘app11cant'has challenged
~ the validity of his retirement under F R.Ss(j) with
effact from 1 S 1986. vide impugnad ordera dated 1, ﬁ1 85

and 21 4.86, The aforesaid ardars uern issued by th. :
- Director of c. ﬂ.R Se. - The applicant had submittad an
»r_ applicatien on 21, 1. 1986 seeking permission for his

uoluntary retirement under F. P 56(k),uhich vas rejected

ffﬂnn 22,1,1986 as it contained certain allegations 8931"8t o

RS C H.R.S. authqrities.‘

LN, v LTy : - .0'0000‘6,",’
LR e ; (S < K . S B
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; ‘U,{;L57:';; raspendonts. The griQVance of tho npplicant in UA-814/89 :

accapt Dr. Ghosh as his Contrmlling OffiCer. He has nog_x

any assignment in C m.R. S.uncpnditlonally, he was Fequestedr




~ i3

s 10, /5,1986, which uare ‘rejscted by 1etter datcd s.a 1935
"jfThe application vas filsd on 20.2,1989, ”; ) ';Qtf ~, -

f_uwwreports uptn thc year onding 31 3. 1985. The recpnndents

: 12..,. The rsspondanto havc raised th
**objection that 0A-915/89 is barrad by llnltation.
“The applicant filod reprcsentatlcnc o 11, 4 1906 and J

;,‘ acccunt hls uverall performgnco and his confidential

A, 1995, ‘the fellouing assessment has been made about

;_,the appILCant

=_olln1nary
L -

':orders of compulsory retirement are arbitrary and- taintad

nby mala Fldes, the respnndents haua denied tha same and_ ,fﬁ

;Lhava contendad that they have bean passed aftor taklng into

have alsn stated that they hava follnuad ths prnpor

procedura laid doun on the subject.

) ,Liﬁé,f Ue havs gona through the records, including tho‘

/h‘-~confident1al repcrts of the applicant uhich uerc mado )

‘”f :availabla to us durlng tha haaring, and have heard thc
.F~applicant and tha learned ccunsel for the respondents.‘ ji"
{;;At the outset, we reJect tha pralimlnary cbjection raisedl'
‘, by the respondent#as,in ouT opininn, thc claima relating

T}to pensian and retirament benafits arc continuing 1n '
‘_:nature. A ’

1,‘1153--‘ In ‘the note of the Diractor, C.N.R , Se dated

L “Furthsr, I find that quite a numbor of hls
repressntations filed at CMRS, are still auaiting
disposal either at my table or at your end, It

is, indeed, very difficult te deal: with the "~ ':i !

. volume of reprssentations and vasteful ceorres-
‘pondenco;Sri Chugh has fallen into’ habit of. riling .-
‘on baseleas, false, frivolous and’ imaginary.: grounda
"just to hide his oun weaknass on account of "his ‘

" incapsbility and inefficiency to do any R/D work af*~

* . ‘either on his ouwn initiative or on being assigned’
.. . .by ms/his Discipline Head, All of my efforts te

( ilxéfffﬁmiif*naka him vork Have falled and 1 am nou fed up ultb"

his. ropreaontations/Uasteful correspondance. uhich

1ar,

LEarfy Gw-gense -at all,’ I-am-unsble to spare any

;ﬁt;%gﬁ-iﬁv-ora time te mend him nd alew to deal with the
o . C Q&\/

B | k [N
. , . L st K . N
. L. .

RN

f;ﬂ

'J “'13g" Uhlla th. applicant has allegsd that thc imnugnad f

'Z.€‘§0790;':
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"‘;by him, I find him incerrigible and it is of no

'use to waste any more time te make. him work,. ' He .
- i® a gone case and it is of no use te carry this o
dead load &t the Public expense, Public interest

~ and Public good are of supreme importance and I .
. shall be failing in my. duty to the Public if 1

_ - - allow continuance of Sri Chugh in CMS service any

more merely on sentimental feslings of the likely
- hardship which might be caused to his family by
. effecting his retirement from CMRS service in the.
"Public interest, But Individual intsrests of. .a
.+ dead load like Sri Chugh Cannot nutUaigh the
. public interest .

”»x:15; firh. undisputed factual pesition is that einco

'__1980, the applicant has not dmna any R&D uork. for aoma

”Vroasan or tho other, - In a senso, he had outlivad his

i utility ‘fn the C.M.R. 5.

17. { As alrsady stated apove i peras 9 and 11, the

"'nir.ctar, C.M R.S. had 1nformad the applicant ‘that 1n

case he was not interssted to taka up any aaslgnment inm

C.M, R s., he m1ght apply for voluntary tetirement Soon

T there fter, on 21.1 1986, he submitted® an application

“’séeking permlsslqn for h;s\valuntarx ‘fetiremsnt under

“F.R. 55 (k), but the samé'ﬁés'fajibtﬁé,ié it contained

"fcsrtain allegations against C. n.R 8, authorities. In;-"

ths' maanuhile, the reSpondents also initiated action to

| Sretire h1m under F.R.Sﬁ(j)s as xs borno ‘out from the note

18, } The notice submitted by the applicent on 21,1,1986 |

of the Director, C.M.R.S. dated 1,11,1985,

eeeking permiesinn te. voluntarily r.tire from service

ditunder F R 56(k), is not on. record. It uas. houavar, R
N-submittsd pursuant tu the remarks ‘made by the Director..,~‘*‘
" Ce M.R.S. in his letter dated 23/28 10, 1985 that 'In

oy

.case. you are not interested to take up afy assignment in

JZJLC H.R S. unconditienally.\zou aro hareb! reguested to o

retirﬂ?en'“f(vidn enclosuro at p.27

'“1? for voluntfr“

T eé tn& papar-boek 1n 0A-B14/89) "xn vlou ef this, the

L i .- e e o : N . N R LI
' . . . . .

P ve «8e o."‘

&
9

_ ~volune. of rooresontations b-ing filsd. fr.quently;f .




fﬁ,quastion arisoa uhather the action takan hy the a
R 3roapondunta to compulsorily retiro him undor F, R.ss(j)

. en the ground that the notice. given by hia was not in -

. to. inubko ite pousr to compulsorily ratire a gmvernment
,sarvant undar F.R 56(j) a?ter he has given notice ef

?voluntary retlremant ynder FoR 56(k) and durzng the

in V, Krlshnamurthi Ve. Unien of India Others, 1983(3)
1SLJ (CAT)1, to uhxch both of ug ars parties. The Tribunal"‘

«'obserued that from th. strict legal angla, thers 13 no.bar

F.Rs 56(]) evan in' a case vhere the Guvornment earv:nt A

J"}!“haslgiﬂgn_nptice"qnder}F,R.SS(k), provided that tho

qualid grounds. o
“,tég.lf Accordzng to the uoll-settled 1egal pos;tlon, the

"A'lpouer uf judicial review in cases of cempulsory 'etirement‘

i As the right conf’-rrad by FeRe 56(;]) is termed as "absoluto"
. and’ is te be axerciaed in tha public 1nterast” the

~~JGovernment have laid doun certain guidelinss and proceduros

. dn this regard in 0ffice Memorandum dated 5.1, 1978 and

4. -7.8.1985,, The validity of the action takefi is to be

- gggsﬁgd‘on tha,gouchstono ofvtheeusingtnuctions.

N

<

19, L' The quastion whether it is open to tho Gnvernmant

.. _period of such notice has besn considered by this Tribunal |

to the appropriata authorlty lnvokxng the pouer under .. ﬁ

ordér passed therdhndgr could'otherulso be sustained on . ﬁ;

i . s : i
. R B

il» :
nder FoRe 56(3) 1a limited to axamlning whether the authori—k‘

v;_,proper form, is legally sustainabla. R _fffn jﬂ f ; ﬁ

N’éul‘tins concernud procaaded in the matter not only bona fid.‘l‘,,

:wﬁwland in a fair nanner but also in accordance uith thﬁ Co R?

* ”5§i\uidelinss laid doun by the Government in this regard .”?~;

!

g .oo:;io'.glot." .
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fﬂ$15tho 1mpugned ordern passed’ bY th' "°p°"d°"t.' Thnr.».'

;JAbrought to the notica of - tha Represontation Clmmittao o

N’ i ‘- R

£ _i\H.;w_“Z<;2

21, In the instant case. “tha. .pplicant "had .ubnittsd

“topreaentntiona datod 11 'R 1985 and 10 5, 1986 againot c'-

is nothing an record ‘to indicate that the’ respendonts ?,-‘

) about ‘the service of ‘notice under F.R, 56(k) by the ‘

".pplicant and its rejection, mentioried . above. This),"
\_laada to the inferanco ‘that all relavant facts uero nog‘
' placad befare the luthority compotgnt ‘to- take a decialon

" on’ his representation.‘

2. ‘The rspresentations aubmltted by the applicant

’ Uer. dispased of by a non-apeaking ordar.‘ The order'

B dated 6,8,1986 reads as follous.-‘f

:'Subjoct:- Representation against ‘the ordera of the
N , .Director, CMS, Dhanbad regardin our
4 prematuro retiremant under FR-SS?j‘

Uith raFerence to your repressntatiens - . -

! dated 11,4,1986 and 10,3, 1986 on the above subject, . |

I am directed to inform you that" ‘your represents-
tions dated 11,4,86 and 10,5, 1986 against the.
decision.of the Dlrecter, CMRS, Dhahb ad regarding .
.your_ premature retirement w,e.f, 1,5,1986 F, N.:
under F,R,56(j) have basn considersd by the aparo-

- priate Representation Committee and on ‘ths

: racommendations of the Represontation LCommittee,
the DGSIR has upheld the decision taken by the
‘Dirsctor, CMS as communicated to" you vide CMRS
‘0M.Ng, 3 gzz)/sa-cst/1152 dated 1,11,1985 and
"No,3(22 /64-Eat/102 dated 21,4,1586, "

“'1'23.‘ «The administrative instructiona containod in o.n.:

dated 5 1 1978 pravide for a post-dacisianal hearing

?buhlch is not an empty fernality. “The aforesaid crdar
is not a spsaking order., Tha rospondcnts d id ‘net placo_“
'Hbofor. 'us the ralevant records to show- that the varieus

contantions raised by the applicant in his reproeontation ;f

. . {
. :
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t; ?:”:__ .‘.A ‘ 'had been coneidered by the Rapreeen atien Cemnittee. f'

j{ o L _Since decieion teken by - the respondents on the repreeente—ka}

‘_:tion is aleo eubject te judiciel revieU, the contemperary 71'

' Arecc'da dealin; uith the repreeentatien~are neceesary '
{1n tho absence oﬁAa epeaking order, Failure to producea‘
,the same, vitiates the imaugnad ordere of compulsory

o ratirement.

'24-' e, are, therafora. of the opinion that the =

T “ﬁf‘ 1mpugned erders of compulsory retirement in the inetant'i )
,fcase are nct legally sustainable. At the samo time,:
‘served if e uere to order his reinstatement in eervice.f

R i“: ! e at thie etage.A The 1ntereets of Justlce and fairplay

,uill be met if. the applicant vere te be deemed to have '; L

' I‘retired from saruit:l of C. n.R s. on 21 4 1986, i, e., R T

after the explry a? three months From the date of h;s : jﬁ

\ o netice for voluntary retirement under Feo R 56(k). eA o 4@
"‘ uould be entitled ‘to the benefit of addition to tho R

R : quallfying ysars of. service in. accordance vith the ‘» ;':;' i

"_§;:;441u provis1ans of Rule 488(1) of the Central Civil Servicee ' i

- | (Peneion) Rules,‘1972 and other benefits to uhich an.. f %

;;officer retir;ng pursuant to the provisions of. FRSS(k) i

;,‘ig?liuould be entitled Hie penslon and other retirement "f\}“ f

. ;‘Qg:benefits alec ehould be recomputed on thet basis.,;ﬂe o ‘3

o L order and direct .ccerdingly.' o “"ij,-; ;‘ 13 :-'J%' ﬁ

j L f~ iiéé;. Ae the applicant has. not impugned any epecific 'lﬁrlé

);:ﬁnm‘ j:: erdere in- this applicatlon, 1t is net neceesary to paee RS

R f%'eny ordere therecn. ‘ | | e
R g

veeealleny

T
B R A T T eI T e St s

~
!

e —————————

S e



RS L
Cenclueich=

26, "'During ‘the hearing of these applicationa. the

i applicant submitted that his psneion has not been

e ifcarrsctly computed, that the reapandenta have not releassd

D iipe him all the outstanding dues,and that thoy havae

SR urongly withheld amounts touards Hau3a Rent, Stores which .f?

"~ have not bsen handed over and beooks which have not been

o returned by him,

""27; The applicant has net handed oVer charge. He
stated “during the course of argumants that he has baan

‘-staying in Gurgaen, Haryana since the impugned orders of

+compulsory retirsment were issued, that he is leading a

“iretired 1ife and not pursuing any gainful pursuits, that

#7 he has hot tak,n avay with him any oFFIch stores or -

" squipment , or books,and that uithholding of amounts dus

b

to him ‘has cavsed hardship énd harassmaht"to him, The .
" counsel Per the reépondenté stated fh;flfhe appli@ant
ST ba”giuen the hacessary T, A etc;”ﬁé"visit Dhanb ad
" for settling all outstanding mattnrs and that they are

o uilling to sort them out with him durinmg such visit,

We ‘command the positive response of the respandants in
" this regard, In this hontéit} we would, houever, like

to observe that, in’ the interest of justice and fairplay,

e

the applicent should be absolved of lisbilities in respect |

_of the Stores and equipment: if thaey hfofhandsd’oymr.ta
~ the respohde&ts, in “as is uhere ish condition,and that
the respcndents shall urite off the ameunts touards the
books not accounted for by the applicant.' This practice

is being folloued in similar casee, daspito the archaic

'o;eolo1200‘t
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rules to the contrary in the Statute Book, The applicant

should also be charged the normal licencs fse for the .
" accbmmodation provided to him for theiﬁariod of his stay it;
at-such accommodation, - o R
2e¢ The applicationslare, therefcre, disposed of with h

. - 4o
the following orders and directions:- ' e

1, 0A-B14/89 and DA-1531/89 R ﬂz

(a) Ue holdlthéﬁ CA-B814/89 is not maintainable as the !
| same-is bérred by iimitafion in vieu of the provisioné
of Section 21 of the Administrative Tribunals Act,198S,
{b) No orders are passsd an 0A-1531/S§:uhérein the appli-. | :
'véaﬁt haé'notkimpugned any specific ofdérs passed by

the respondents, .

11, 0A-915/89

“(a) UWe sst aside"and quash the impugned orders dated il:
1.11,1985 and 21,4,1986 and direct that the applicant
shall be deemsd to have retired under FR 56(k) from A
the service as Scientist -1 in C.M.R.S, on 21,4,1986, |
He would be entitled to the bensfit of addition to the |
'vquaIiFying years of service in accordance with the I
provisions of Rule 46B(1) of the Central Civil Service !
(Pension) Rules, 1972 and all other benefits to wuhich |
‘an officer retiring pursuant to the provisions of . 3;
FR 56(k) would be entitled.as on 21,4,1986, We further !|
‘hold that he would be entitled to all the benafits' i
given to employees retiring af ter 1.1.1986, inéluding
‘the allowances for terminal journey from Dhanbad to

'+ his home town, His pension and other retirement

benefits should be recomputed on that basis and ' i
raelsased to him,

(b) The applicant shall hand over charge of the Stores
and equipment standing in his name on "as is, where o
is" basis, He will not be liable for damage, deterio. ||
ration or loss of such storaes and equiﬁmanto. The » "F

Or—
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rq;pnndents~éhall write eff thé ambuﬁfs touarda‘thc
’ ‘ . | | library books not acceunted for by him, The
respoﬁdants shall give a reasongbls amount to the
apﬁlicant as advagnce towards T.A. for visiting
Dhanbad for this p;fpose;
.(c) The respondants shall charge only normal licence
, fee frem the applicant for tha accommodation given
to him Fcr the poriod of his stay in that accommo-
- dation,
 _(d)“ThE raspondents shall cemply with the aforesaid
| directiens within a peried oF thrae months from the
date of ccmnunlcation of this ordar. Ths sutstanding
amounts due to the applicant should be raleased by
o -ynnecessary G-
cheque umthout insiating on any/formelities, The
applicant is also directed toc vigit Dhanbad on a
mutually convenient date within one month from the
‘date of communication ef this ordar,

S (.) The parties will bear their oun -coste.

Let a copy of this nrder be placed in all the

o three Case files.,

SO (DuKe Chakravorty) o ~(P.K. Kartha)

. pdministrativs Member . Vico—Chaitman(Judl.)




